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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

Original“Application Ne. 30 of 2004

Jabalpur, this the 23th day ef January, 2004.
Hon'ble Mr. G.Shanthappa, Judicial Member

Aslam Aziz, Black Simth

S/o Shri Azizuddin Aged

about 52 years R/e Qr.Ne.P-6/1,

3, EME Centre, Bairagarh,

Bopal and Qthers APPLICANTS

(By Advocate - Shri 5. Paul)
" VERSUS

- Union gf India

Threugh its Secretary
Ministry of Defence Preductien
New Delhi & @thers. - RESPONDENTS

O R D E R(ORAL)

The above OR is filed seeking the relief te Quash
the order dated 24.11.2003 (Annexure-A-2), 2.1.2004
(Annexure-A-1) and erder dated 20.9.2003(Annexure-A-7).

¢

2. The grievance ef the applicant is,that the
respondents had alletted the quarters te the respective
applicants. The'respendents have passed tﬁ. order
for diracting { them te vacate the Government quarters
vide order dated 24.11.33. Witheut passing the order
under Rule 6(2*@2}%3 308", the respendents are not supposs
to pass the erder }.garding vacatien. ’Earlier to the
allotment,thara was settlement between the applicants
and respondents on 23.3.1990. Beféras issuing the
impgned orders he ooportunity has been given to the

@pplicants. Against the said order for a direction to

vacate the quarthr, unien of the applicants have submitted

representation 8.12.2003(Annexurs-A6), ly_’i‘t‘:hout considering

-y

the said representation, the respendents have issusd the
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. 3. After hearing for seme tine; the learned counssl
for the applicants, has requested fer direction, te
the applicant to submit their repressntatien in pursuance
to the representation of their Unien, then the
respendents may be dirqctad te pass an appropriate erder

in accordance with the SRO fixing a time limit.

4, Td meet the ends of justice, it is just and preper,
!’dlspeso of the DA uith q%:?ain dxrectionﬂ The resquest
of the applicants “ preper. Hencs, I h-reby direct ths
applicants to submizﬁthelr griuvances in pursuance to

the representation of their Unien, within a week from
teday. The respondents are directed to decide the said
reprssentations,beth submitted by the Unien and the
applicants, in accordancce with SRO 308 .,and then act

/

accordigﬂy.ATill they take decision eon the representationg
e
the recovery under Annexurs-A-1, dated 2.1.2004 shall net

be made.

5. With the above observations the OA is disposed of
No costs.

6. The Registry is directec to enclose a cepy of the

the memo of parties of this OA, while issuing a cepy. sf

this erder. e
vl
(G¢Shanthappa)
‘ . Judicial Member
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